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ORDER

The total remittance made by the respondents to petitioner no.3 is still disputed.

The respondent seeks to adjust certain amount towards expenses incurred on

Petitioners 1 & 2. This cannot be permitted.

2. In view of the same, we direct the respondent to comply with the letter and spirit

of order dated 03'd June 2013. Detailed statement be filed by both the parties and

exchanged, so that this Bench can come to a conclusion as to whel "ir there is any

outstanding liability towards petitioner no.3.
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3. Respondent undertakes to deposit Rs.20,000/- within two wee.'ks from today

directly in the account of his mother, Petitioner no.3. The futl and final settlement shall
i

be 
{nade 

by him on or before 30h September 20L6. Any default shall make the

respondent fiable for contemPt.

4. It is also pointed out that the MoU arrived at betwem the parties has not beelr

acted upon fully. The counsels are directed to look into this aspect and work out how to

implemmt the same.

5. To come up on 25|1.0.2016. E4t-;
(Ina Malhotra)
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